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MR SPEAKER: Your question is
whether it wil] be affected by the
Iran revolution. He says he doeg not
have information on that.
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SHRY GOVIND ‘RAM MIRT: Sir, 1
am on & point of clarification. I want
to"draw your kind attention to: the
list: of ‘questions printed by tie Lok
Sabha Secretariat, Kindly see Qn.
No. 8§12, In the English version the-
answer has been put in the name of
the Deputy Prime Minister and Fm—
ance Minister..

MR. SPEAKER: When the Member
is not here, why do you take objec~
tion to something?

-SHRI GOVIND RAM MIRI: In
the Hindi version it is put in the name
of Comerce, Civil

" Supplies and Cooperation.

" get over 900 questions :

‘to 318t March, 1mmm-m-;

MR. SPEAKER: When the gques-

tioner is not here, that question does
not arise,

It may be a mistake, In one day we
you must also

remember that. There are days when

. we get even a thousand gquestions. All

these have to be vetted by the Office.
We are trying our best to do it.

PROF, DILIP CHAKRAVARTY:
Is that an excuse for committing a

. rnigtake,

MR. SPEAKER: Human errors are

: always possible.

' Cadre Management Plang for Officers

of Income Tax Depariment '

+ _
*$814. SHRI RAGHAVJI:

DR. VASANT KUMAR
PANDIT

Will the DEPUTY PRIME Mﬂﬂﬂ-
TER AND MINISTER OF FINANCE
be pleuedtohyanmmlbw
ing: :

(a) whether !t h a fnct that Gw—-
ernment  had. . prepared . a  Cadre
Management Plan from 1st Apri,l' 1978

cery ot the mmtux
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(by whather it is also a fact that
secund Cadre Management Plan for
Class-1 Officers is also being prepared
by the Income<ax Department o
dive more incentivey of promotions to
higher ranks;

(¢) whether it is also a fact that
no Cadre Management Plan for Class-
IIT Officery has been prepared by the
Income-tax Department and the rea-
song therefor;

(d) whether on principles and prio-
rities the Cadre Management Plans
should first start from bottom and not
from top levels; and

(¢) it g0, whether the Government
are going to take and complete the
Cadre Management Plan for Class-~III
Officers and suspend one for Class-I
Officers?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULIAH) : (a) to {e) A
statement is laid on the Table of the
House,

Statemont

(a) In pursuance of the Government
Policy, a Cadre Management Plan for
Indian Revenue Bervice (Income-Tax)
Group-A, was for the first time pre-
pared for the period ist Apell, 1975
to $1st March, 1978. It resulted in
creation of 80 posts of Commissioners
and 87 posts of Assistant Commis-
sloners, by upradation, and 100 leave
reuwe posts of. Inme-tn Officers
(Group-A). Junior ‘Scale, and introduc-
tion .of selection grade for 99 Assistant
Commissioners (Rs, 2000—2200).

{b) C‘adm Mauamant Plan for the
periog 1.4.1079 to  31-3-1082 I3 ‘now
being prepared, as the first Cadre Man-
ﬂlament_:_, Plan exptred on 31-3—19'29.
All Central Group-A Servicey are ré-
Quired 5 mtah cadre reviews: m
Prepare: |
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to provide further avenues tur promo-
tion,

Ae) The concept of Cadre.

ment Plan stemmed from the recom-
mendations of the Administrative Re-
forms Commission with réference ‘to
the All India and Central Services As
such, the question of Cadre Manage-
ment Plan being drawn up for Clags-
III officials, did not arise. Moreover,
it is not possible to draw up Cadre
Management Plan for Class-I11 officials
in the Income-tax Department for
the reason that the Controlling and
Appointing authorities for Class-III
officials, being the Commissioners of
Income-tax any sclentific cadre review
isnotpombleonAnladhbuil It
is a huge task to undertake such re-
views for the charge of each Commis-
sioner. Class-III cadres in Income-tax
Department ¢dmprise of numerous
grades, such as. Supervisors, Head
Clerks, Inspectors, Tax Almﬁum,
Stenographers, UDCs, LDCs, Notice
Servers, etc. To undertake a review
of all these cadres scatiered over all
the Commissioners’ Charges in the
country is not feasible. The problems
of the various cadreg in Class-1II nre
also different.

(d) and (e). Does not arise in view
of (c) above,
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For clm 11, there ir no question at-

: Anottheirpromoﬂori They have to-
~wait af least ‘for 18-20 years, By the-

new, eadu mamgement plan, the per-
iod of ten years for Clags 1 has now
been reduced to § years. “So, my sug-
gestion to, the' Governanent ig that any

plan f6F ‘cadre mnnagement should

bégin fromi below. The planning

should be from below and not from

the top. Theretore, ‘will the Govern-
ment put into operation some of the:

'suggestions of the Administrative Re-
forms. Commission pertaining fo Class

11 50 that. tbeir future may become
bright and some chances for’ promo-
tion may be given to. them?

" SHRJ zULmeﬁAnULLAH 1 have
already replied to this point, but azain
I can assure the hon, Member that his

_suggestion will regeive due considera-
.‘i‘m : P

Transtn ‘bt Pay and: Acconts . Offise
ut lhﬂmh to Nllik m :
‘G!EJ SHRI SHAMBHU’ NATH
CHATURVEDI:. Wil] the DEPUTY
PRIME MINISTER AND MINISTER
OF FINANCE be. pleagsed to state:
(a) whether the Pay and Accounts
Office: {Defance) at:-Matbura is being

‘h’ansfemd to Namk Rosd despite-

the representations made by the
‘émployees agams! thib pmpesa'

- h) wbpther any. understanding

‘Wag given to- «the employees that.cer-
“fain: nther amae o!nm wﬂmechitM

(c)ﬂ'm hw:a it going to Be
implemtn»ed -and - when?. .

mumsm OF. STATE IN
m MINIST.EY QF FIHANCB’






